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IN THE CENTRAL ADMINISTRATIVE é

TRIBUNAL AT KOLKATA BENCH.

" In the matter of s

MA. L % ?‘%\7
d”.‘}.'no. 53'15 SE 2016'%
- i 8/
~ANd-

In the matter of &
An gpplication under Sectioh 19 of
the Administrative Tribunal Act, 1985
end ribes Eramed thereunder

-And-
In the matter of 3
The Steel Authority of India Act, 1956
and rules framed thereunder ;!
| -And- .
In the matter of i )
Challenging the Memo No. RC/PD/RTR/
2015/110 dated 12-03-2015, issued by
the respondent No.4 herein ;

. -And-

In the matter of 3
Representation dated 21-03-2015, wherein
the applicant prayed for re-instated in
his service and be continued till
31-07-2018

~And-
In the matter of s
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PARTICULAR OF THE
APPLICANT 3

PARTICULARS OF THE
RESPONDENTS $
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Order deted 05-05-2016 in W.P. No.7926
(w) of 9016. pa35gd by the Hon'ble Justice
Ssanjib Banerjee 3

~And-
In the matter of s
Swspan Kumar Mondal, son of Late chinta
'daran Mondal, Village & P.O. Ramnagar, P.S.
Fulti, District- Burdwan, Pin- 713324 .

sessve .Applicant.

- V. s -

1. The Steel Authority of India Limited,
?

Service through the General Menager (P & A)s

P, Murthi Bhawan, 97, park Street,

Kolkata - 700016 . 1

2. The Executive Director-inCharge, steel

Authority of India Limited, Industry House,

10, Camac Street, Kolkate = 706017
3, The Senior Manager (F & A), Steel
Authority of India Limited, Colliery
pivision, Ramnagar Colliery, P.0.Ramnagar,

P.S.Kulti, District-Burdwan, Pin-713324 .

4, The Manager(Personnel)-R, Steel Autho-
rity of India'Limited, Colliery Division,
Ramnagar Colliety, P.O. Ramnagar, P.S.
Kulti, District-Burdwan, Pin-713324 .
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Kulti, Districte Burdwan, Pin- 713324 .
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5¢ The'Executive Director, Steel authority

of India Limited, Colliery Division. -

’ﬂColliery, P.O. Ramnagar, ?.s.

GsiThe Depuﬁi'Géngral Managef(Maintenance),
Cblliéry Divisidn} Ramnagar colliery, P.Os
Ramnagar, PeSe Kulti, District— Buridwan,
Pin - 713324 4

® oio ;vo . .Respondents.
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m.a. 556 of 2016, m.a. 64 of 2017 with 0.a. 1381 0f 2016

No. M.A. 350/00556/2016 , Date of order: 18.5.2017
M.A. 350/00064/2017
O.A. 1381 of 2016

Present : Hon'ble Mr. A.K. Patnalk, Judicial Member
Hon'ble Ms. Jaya Das Gupta, Administrative Member

For the Applicant : Mr. M.L. Sarkar, Counsel
For the Respondents Mr. A. Roy, Counsel
ORDER(Oral

A.K. Patnaik, Judicial Member:

Heard Mr. M.L. Sarkar, Ld. Counsel appearing for the applicant and
Mr. A. Roy, Ld. Counsel appearing for the respondents.

2. Mr. Sarkar fairly subm:tted that aﬂer f‘ rng the M.A. No. 556 of 2016,

the grievance of the applicam has been redres&ad and he does not want to
press for M.A. No. 556. of 2016. S .
3. ,Aocording-ly,—;r’.ztjhe sa;dm
fuctious. -

4. Insofar as M A. No: 64 of 2D17 isconeeqxed Mr Sarkar submitted
ST, ‘f.

that after filing of M. A the gnevance of the appl'rcant has been redressed

and he does not want to prgss-fg‘r%h{l_.Ai Ng;}64-~of'__201 7.

5. Accordingly, the said MA. No. 64 of 2017 is disposed of being

infructuous.

6. On prayer made by Mr. Roy, 6 weeks time is allowed to file reply

statement after serving a copy on Mr. Sarkar and Mr. Sarkar is also granted

4 weeks time, if so advised, to file rejoinder.

7. List this matter before Registrar's Court on 1.8.2017 for completion

of pleadings, after which the matter shall be placed on board.

(Jaya Das Gupta) ———  — (AR Patnaik)
Administrative Member " Judicial Member

SP




